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ACT No. I1 OF' 1888. * 1 

(Beceived tfie assent of the Govermor General on tAs 10th 
P'e'ebrzlary, 1888.) 

.. . 
An Act to provide for the levy of a Customs- 

duty on Petroleum. 
WHEREAS it is expedient to provide for the levy 

of a customs-duty on petroleum ; It is hereby en- . - 3..g$j 
acted as follows :- - ,<re 

1. To the second schedule to the Indian 
XI of 1882. 1882, the following shall be added, namely :- 
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And whereas the provisos to section 37 of the Sea 
Customs Act, 1878, do not apply to goods to which a 
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Six pies, 

Petroleum, including also the 
liquids commonly known by 
the nnmes of rock-oil, Rangoon 
oil, Burma oil, kerosine, parnf. 
fine oil, mineral oil, petroline, 
gasoline, benzol, benzoline, 
benzine, and any inflammable 
liquid which is made from 
petroleum, coal, schist, shale, 
peat or any other bituminous 
substance or from any pro- 
ducts of petroleum . . 

Exception.-Petroleum which 
has its, flashing point a t  or 
above two hundred degrees of 
bl'ahrenheit'sthermometer and 
is proved to the satisfaction 
of the Customs-eollector to be 
intended to be used exclusively 
for the batching of jute or 
other flbre or for lubricating 
purposes. 

Imperial gal- 
lon. 




